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Arrests for Evasion Of taxes 

1362. SHRI RAM PRAKASH: Will 
the Minister o(...._ RE.VENUE AND 
BANKING be pleased to state: 

(a) the number of persons arrested, 
S t-ate- wise during last one year for 
tax evasion ; and 

(b ) the value of property belonging 
t o those tax evaders seized? 

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF ' REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER-
JEE ): (a) Under - the Direct Taxes 
Laws there is no provision for a rrest 
of persons for evasion of taxes. 

Under COFEPOSA Act, 1974 though 
there is no provision for 'arrest' of 
persons for tax evasion, persons in-
dulging in smuggling activities and 
foreign exchange racketeering are lia-
ble to preventive detention. During the 
period from 3-8-75 to 31-7-76, 1150 
detention orders against smugglers 
and foreign exchange racketeers w ere 
issu ed under COFEPOSA Act, 1974 
by the Cent ral Government iand 
various State Governments. A state_ 
m ent showing State-wise Position of 
detention orders, issued is laid on 
the Table of the House. [Placed in 
L ibrary. See No. LT-11266/76]. 

A s tatement showing the number 
of persons a r rested under Customs 
Act, during the period from 1-7-75 
to 30-6-76 conectorate-wise ·' tl1ese 
figures are not maintained State-
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wise) ig laid on the Tfeble o f the 
House. [Placed in Library. See No. 
LT-11260/76J.

Number of persons arrested under 
Central Excise & Salt Act, during 
last one year is being collected and 
will be laid on the Table of the 
House,

(b) Under Direct Taxes Laws as 
there is no provision for arrest of 
persons f° r tax evasion, the question 
of seizure of property belonging to 
them does not arise.

Properties valued over Rs. One 
crore have been ordered to be attach­
ed as per the provisions of Section 
7(1) (a) of the COFEPOSA Act, 1974 
upto 31-7-76 in 19 cases of abscon­
ders.

Goods valued at about Rs. 35 crores 
were seized under Customs Act dur­
ing the period from 1-7-75 to 30-6-76.

Value of seizures made during the 
last one year under Central Excise 
and Salt Act is being collected and 
will be laid on the Table of the 
House.

Facilities provided by Airlines 
Industry

1863. SHRI RAM PRAKASH; Will 
the Minister of TOURISM AND 
CIVIL AVIATION be oleased to 
state:

(a) whether porterage, conveyance 
and food charges are included in the 
ticket or it is a part of the travel 
facilities provided by the airlines in­
dustry; and

(b) in case they are included, 
whether there is any proposal to make 
it optional?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b) The fare 
charged by airlines for travel bet­
ween two points is for carriage of

passenger from airport to airport.. 
Except for food and beverages that 
are supplied on board the aircraft, 
no other facilities are made available 
to the passengers as a Dart of the 
fare paid. However in international 
travel, at a transfer/connecting point 
shown on the passenger’s ticket, the 
airlines may provide cost of hotel 
accommodation t food and ground 
transportation etc. for a duration of 
24 hours. According to International 
Air Transport Association Regula­
tions, airlines have discretion to deter­
mine whether these expenses should 
be absorbed in fare or not.

Fall in the price of natural rubber

1864. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister 
of COMMERCE be pleased to state:

(a) whether there has been a steep 
fall in the price of natural rubber 
during the last one year;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to 
be taken to restore the price of natu­
ral rubber to the old level?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). There has been a fall in 
the price of natural rubber jn the 
country, which was partly due to 
accumulation of stocks with growers.

(c) Govt are seized of the nrob- 
lem to stabilise raw rubber prices 
in the market and the matter is wider 
constant review. In this context STC 
have already been permitted to make 
purchases from growers for export




